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3. The Medical Directer,
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Railway Hespital, SC Rly,
Lallaguda, Sec'bad.
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Oral COrder (Per Hem'ble Shri R. Rangarajam, Member (agmm.) X

The asplicant iAa this CA is reperted te have

ergaged as & Casusl Labeur fram 07-01-85 te 07-09-85
in differe@t) spells,
When she applied fer enterimg her mame in the Live

Register and further epgage her as casual labeur, he

Theregfter zhe was net engaged.

T

request wsS turred deww, en the greurd that the ex-cdsgual

lzkbeurer have sut in emly negligible days ef service

car be geen frem letter Ne.P/MC/564/Vil.V dated 14-6

{Ammexure-I).

2. Aggrieved by the abeve she hag filed this Oh

wraying fer a directiem te the pespendents te cemsid

cagse fer re-emgagement or atleast te place her rame

live register.

3. The legrmed ceunse]l fer the gpplicant relie
the Railway Beard's letter Ne.E/NG/I1/78/CL/2 dated
(at Arpnexure-v pagc:15) te state(%bat these whe _,e
aarvice even after first Jawuary 1981 sheuld be enli
en the live register ard they sheuld be emgaged zs (g
labeur s and whem vacancy arise. But a werusal ef
shews that emly these casual labeurers whe were imp g
25 er 1-1-81 and discharged thereafter car enly clail

anlisting ip the live register, Havimg been engaged

cgSual labeur erly in 1985 she canmet demand fer eal

as

{95

pr her

in the

3 en
25-4-86

im

sted

asual

the letter
ervica

m for

as @

istimg

her mame in the live register er the basis ¢f the abeove letter,

As a matter ef fact there is g bar ¢f engagement ef
lsbeurer in Rasilways after 1-1-81. But the General
has get full sewer te erngage a fresh

[fact »n the basis ef his discretienary pewers. Thp

casual
Manager

applicent




—3=
alee ststes that the R-3 had recemmended 10 casual lakeurers
whe were ergagec¢ by the hespital egrlier and discharged later
fer re-engacimng them as casual lsbour. The segplicant| s mame
is at S1.Ne.9 ip that letter Ne.M2/MD/136/Sub.Staff sted
290-11-1993 (at wage-18 Apmexure~VII}. But R-2 has gipen
pefmissiwn erly im resezect of twe mames frem the list] namely
the casual labeurers at Sl.Ne.l ard & zg they have wut in
mere pumoer @fldays ef cgsual service., It is the further

submissien ef the asplicent that zhe has put im 73 dﬂys af

catual service which is erremceusly shewn as 49 daye |in the

te re-engage her.

. the Gener&l Manager &2 cshe has me right ever te be ef

list sert by R-5 and becsuse ¢f that errenesus indicd

tion

&f the Agvs of the casual service, R-2 has net given [permissien

But this is a peint fer considerat

as & cesual labour after 1-1-81. But a&s I said earlj

General Manager may review he=r cgse undef his ewrn pey

ion by
tnaged
ler the

ver raking

irte acceunt the actual number ef days ef service puf in by

her as z cacsual labeur in the heseital.

4, In view of what is gtzted aboeve the enly difectien

that can be givern is that the apwlicent mey represent her

case te R-1 fer considering her case for re-epgagemept _& a

casval labeur and if such request is received by R-l

censider her cgee under the pewers vested e, him,

he can

5. Ir the result, the fellewing directien is given:-

The gpwlicant may if se zagvieed wut in a dgtsiled

resresentation fer her re-engagement te R-1" ard if

uch &

reeresentatien is received by R-1 he sheuld gdispese |6f the

. . .
same im accerdance with {tUle.

Dated ¢ The 4th Jumne 1996, )
(Dictated in Cper Csurt)

6. The OA is erdered pccordingly at the admissicn stage
iteself., Ne costs.
(R. Rangarajap) *
Member (Admn.

ﬁw/@,i 12646,
37-/22?,17%/”/1& - ).
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The General Manager, Seuth Central Railway, Unien

Rail Nilayam. Secunderabad,

S
o
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ef India,

The Chief Persennel Officer, South Central Railway, Rail
Nilayam, Secunderabad,
The Medical Directer, (fermerly Chief Hespitel Superintendent

Railway Hespital, S.C.Railwaym, Lallaguda.‘Sec

One cepy te Sri, .Ramakrishna Rao, advocate, CA

One cepy tc sri. K Siva Reddy, Addi, OGSC. CAT, Hyd.

One cepy te Library, CAT, Hyd.

One spare,eopy."

unherabad.
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